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That is why I am appealing, not technically, 
not legalistically, to you to take a broad view 
and create proper instruments to see that this 
measure becomes a success. With all this 
caution—I do not want to use the word * 
warning '—I hope the Government will take 
into consideration all these suggestions and do 
things   properly. 

MESSAGES FROM THE LOK 
SABHA 

I. The Nagaland   State   Legislature 
(Delegation  of Powers) Bill, 1975 

II. The Taxation Law   Amendment) 

Bill,    1975 

SECRETARY-GENERAL    Sir, I have to 
report to the House    of     the      following 
messages   received   from  the   Lok    Sabha, 
signed    by the    Secretary-General of   the 
Lok Sabha:— 

"In accordance [with the provisions of 
Rule 120 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to inform you that Lok Sabha,, at its 
sitting held on the 28th July, 1975, agreed 
without any amendment to the Nagaland and 
State Legislature (Delegation of Powers) 
Bill, 1975, which was passed by Rajya 
Sabha at its sitting held on the 23rd  July, 
1975." 

U 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Taxation 
Laws (Amendment'' Bill, 1975, as passed by 
Lok Sabha at its sitting held on the 28th July 
I975- 

2. The Speaker has certified that this 
Bill is a Money Bill within the mea 
ning of article no of the Constitution 
of India." 

Sir, I lay   a copy of  the Taxation   Law 
(Amendment) Bill, 1975 on the Table. 

MR.    DEPUTY     CHAIRMAN :    The 
House stands adjourned   till 2-15 P.M. 

x The house then adjourned for   lunch at 
eight minutes past one of the clock. 

The House reassembled after lunch at 
seventeen minutes past two of the clock-The 
Vice-Chairman, (Shrimati Purabi 
Mukhopadhyay)  in  the  Chair. 

THE    MAINTENANCE  OF INTERNAL 
SECURITY (AMENDMENT), Bill 1975 

Contd. 

SHRIMAN PRAFULLA GOSWAMI 
(Assam) : It is a great pleasure for me to sup- 
portjthis amendment of the MISA; I whole 
heartedly, with all my conviction, support 
this amendment. Since 1971 and 1972 
after the massive mandate given by the 
people, our beloved leader, Prime 
Minister Shrimati Indira Gandhi ..initiated 
the economic programme to remove tc. po 
verty of the suffering masses, to end the 
exploitation of the vast millions and millions- 
of our people by the vested interets. These 
interests, along with right reactionary forces 
began to organise all kinds of obs 
tacles including bringing various cases before 
the courts to hold up progress. In 1972 
I said that it was a revolution of the ballot 
box. Now, this proclamation of emergency 
is a second revolution which has been star 
ted by our beloved leader, Shrimati 
Indira Gandhi, for economic prog 
rammes through constitutional means 
without bloodshed and democratically. Tne 
emergency is not only constitutional, but 
also it is legal and moral. ] No government 
can be a helpless spectator to the situation 
which has prevailed for the last two to three 
years. These reactionary vested interests 
planned a great conspiracy to over hrow OUT 
Government which has been democrati 
cally voted in to power, and particularly, 
Shrimati   Indira     Gandhi.   They resorted 
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[Shriman Prafulla Goswami] 
to the spreading of all kinds of falsehood, 
and incited violence and revolt amongst the 
army personnel and incited all kinds of 
strikes, gheraos, dharnas and what not. Not 
only that they wanted to destroy the func- 
tioning of Parliament. It is most unfor 
tunate that all the vested interests, the 
conservative and reactionary force- of the 
•country combined to obstruct the 
implementation       of       our economic 
programmes and put all kinds of obstacles in 
the way Added to it, corrupt and criminal 
people like the smugglers, black marketeers, 
foods adultrators , tax-evadors and people with 
black money resortei to filing petitons before 
the court. Many of them were released and 
were granted bail by the judge under the 
pretext of lacuna in the •jaw, although these 
notorrious people are well-known as 
smugglers and black marketeers. Intellectual 
lawyers interpret the law, according to their 
own interpretation and judges cannot see the 
itention of law passed by Parliament. The law 
made by Parliament is academic subject. It is 
with a definite purpose to maintan peace and 
order in the society and to protect the 
oppressed and exploited people from the 
tyranny of a handful   of few   vested   interest. 

During this period of two to three years our 
country was threatened with internal dan 
gers. There was all kind of lawlessness. 
The country was passing through 
disorder and disruption and was heading 
towards a catastrophe and so-called ''total 
revolution" by planned conspiracy of some 
Opposition leaders and anti-social elements 
combined together. At this moment 
the        President imposed emer- 
gency which the Prime Minister called a ''a 
painful necessity ". But, Madam, I feel that it 
was a not a "painful necessity" but it was 
absolute necessity. Had the emergency not 
been proclaimed the country would have been 
in disorder and chaos. We are thankful to the 
Prime Minister for saving   the country   from   
a   catastroDhe. 

Madam, this emergency should be 
taken with all seriousness. The emergency 
is imposed to preserve our democratic struc 
ture and protect the law-abiding vast majo 
rity of citizens from the tyranny of mino 
rity which were conspiring 
to establish a kind of fascist dictatorship 
to protect the vested interest and kill the 
democratic process of socialisation 
in our country. We do not accept so 
cialism with class struggle ; we are trying to 
remove poverty by means of 
socialistic programmes. Emergency today 
has given a jerk not only to the country but 
also to our own partymen. We cannot be 
slack or show indifference to our obligations 
and responsibilities. 

Coming to the MISA Act, most of the 
persons arrested under MISA are smugglers or 
anti-social agitators and a handful of political 
leaders belonging to the Opposi-sition who 
were tyring to foment disorder, dislocation and 
disturbances to have the so-called total 
revolution. Even from our own party some men 
are put behind the prison bar because it was 
considered necessary to maintan peace and 
order. I think our Prime Minister is so dignified 
and graceful to these handful of political 
leaders that their names are no pulbished to 
expose their anti-State and anti-social, 
unpatriotic activities. Further they are not 
treated like criminals or antisocial but kept 
confined with all amenities and standard of 
daily life that they were accustomed to have in 
their horns while free. Of course, somebody 
wanted wine which was refused. Some 
prisoners arrested under MISA were in the 
habit of drinking foreign liquor. 

Madam, all the smugglers, b'.ackmar-keteers, 
economic offenders, food adulterators must be 
kept with ordinary criminals like thieves, dacoits, 
murderdrs in the -* same standard of *C class 
irrespective of their own standard of life at home. 
Here I recollecte that the Select Committee on 
the Bill for prevention of food adulteration is 
going   on and   hey   wanted further 
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important and urgent. .    wish all our Select 
Committees  are asked to    complete their 
reports within three months   of their cons 
titution. 

Madam, today people are happy. They 
have welcomed emergency. As a matter 
•of fact, today we are passing through normal 
times. Previous to the emergency it was 
most abnormal times because nobody 
could be sure of their day to day normal 
activities. Therefore, now it is normal 
times.       Law-abiding        citizens
 ar
c 
happy. They are leading their daily life 
peacefully without- any interference from the 
organisers of strikes, etc. People are happy that 
they are having this emergency. Even those 
middle class intellectuals and lower middle 
class people who used to- criticise the 
Government right and left for lack of social 
security, are now saying that they are now 
happy because after all, Shrimati Indira Gandhi 
has brought some order and security, protecting 
the law-abiding citizens from the handful of 
agitators and law-breakers who were out to 
disturb the peace of the society and then to 
create chaos. 

Here in this context, in the application of 
the MISA, I want to impress     upon     the 
Government that all the   antisocial elements, 
especially the  smugglers,    blackmarketcers, 
and    food adulterators shoUd be    severely 
punished.   This is not    the first time   that 
I am saying this.   Since    1952    when   I 
entered the Assembly, on the floor of    the 
Assembly, on the   floor of   Parliament and 
on     the     floor       of      the     AICC,       I 
have been repeatedly  saying that  the black- 
marketeers and  food     adulterators    require 
severe    punishment.    They   are    anti-social 
and they are more dangerous than anybody 
else.   Even an ordinary thief is less harmful 
than     the     food    adulterator.   The  food 
adulterator    is   more        harmful
 tha
n 
even a murderer who commits murder some 
times because of some provocation. So the 
Home Minister should take note that nothing 
less than a severe punishment should be given. 
And the judiciary should go   through  a   
radical  change 

because the rich men now—I have said this 
repeatedly—go to the court,   appeal in the name    
of  fundamental   rights  and   these intellectual 
lawyers twist things  in such a way that they find 
some lacuna or there is a little bit   of   doubt   
and they are released. Madam, in   our country 
who is considered to  be the  best  lawyer   ?     If 
a murderer is got acquitted by a    lawyer, he 
become the best    lawyer.   But   according to   
the ethics of their profession, a lawyer  has   to 
help in getting the real culprit punished and in 
getting the innocent   acquitted. But here in our 
country those are the  best   lawyers who get 
murderers acquitted, who get dacoit acquitted. 
Therefore,   the   whole   judiciary should go 
through a   drastic      change.    I do not like to  
pass     any      remark,     but judges differ.   You     
see, sometimes    the High Court says   
something and  the   Supreme Court says   
something   else.       Even in the High Court, the  
judges    differ.   The judgement is according to 
individual    discretion.   Judgements are not like    
mathematical formulas—'two plus two is four. 
They are according to the judge's discretion and 
sometimes according to their whims. Sometimes 
they ignore the intention of Parliament in 
passing laws to  control these   anti-social 
elements but they go by    th;ir interpretation of 
the language.   Corrupt   officers and corrupt   
businessman are now inactive only for some 
time.    It may be out of fear. But we must root 
out corruption so that in   future such corrupt 
people and officers cannot come.   Now   in all 
spheres of life we   find corruption.   Of course, 
corruption is there in foreign countries also. But 
here  the corrupt people are exploiting the   poor 
people In America  or in other   countries, 
corruption is prevalent on a greater scale, but 
tha' does not effect the ordinary    people.   But 
here if  a  corrupt   businessman    adulterates     
food,   it   affects   millions of people's health.    
If  a    corrupt     officer    does   not perform his 
duties, millions of our     poor people suffer.    In 
the West   there may  be capitalist     corruption  
or manipulation  but the   day to-day   life   of 
the   citizens is not interfered with.    In foreign   
countries, you do not find so much   food 
adulteration   of any     adulteration    of     food 
at  all.   But 
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[Shrinun Prafulla Goswami] here even food 
is adulterated. It would like to impress on the 
House that even in our pirty or among the 
politicians-if there is any lack of integrity they 
should be   severely   dealt with. 

Now we should stand unitedly behind our 
beloved leader, the Prime Minister and we 
should observe discipline and the Prime 
Minister has said what *ind of discipline it 
should be discipline not out of fear, discipline 
not like the Casa Blanca discipline, but 
discipline from within the heart, discipline 
with conviction and cou-rage to carry out our 
programme under the leadership of our Prime 
Minister (Time bel rings) One minute. I just 
want to remind he House that as long back as 
1964, under the leadership of Jawaharlal 
Nehru, we passed the resolution on democratic 
socialism at Bhubhaneshwar. It was drafted by 
him and at that time Jawaharlal Nehru had 
anticipated the danger to democracy and 
Soc'alism. It was clearly stated there j I shall 
read from that  resolution. 

"Development of anti-sccial forces with ts 
corrupting ir fl uer.ee poses a threat to 
idemccracy and socialism which should be met 
by systematic and strong action''. This was the 
assessment in 1964-After the split in Congress, 
the so-called opposition started working in a 
mere planned and scientific way to threw cut 
our Government and create chaos and to 
establish a Fascist dictatorship. Therefore, it is 
our bounden duty and it is the duty of every 
law-abiding and patriotic citizen and more so 
our Party men and politicians who believe in 
d.eme crecy ?rd sccielifm, 10 raise the national 
ccnscicr.;.r_css in the country so that national 
character is developed and patriotism is roused 
in order to build up our country and remove 
poveriy. Here I would like to say that it is very 
good that the fanatical communal organisations 
like R.S.S., Anand Marg, Jamait etc. have been 
banned. It is absolutely necessary. Seme 
people belonging to those organisations are put 
behind the bar.   But that is not all because 

there are many people outside the jail whose 
minds are with these organisations. We have, 
therefore, to make tremendous political 
propaganda against them. We should not be 
complacent after keeping some people in jail. 
We should educate the people and organise 
them to resist ccnrrntTt] c.rd reactive forces. 

(Time bell rings) 
Last but not least, I feel proud ofcur beloved 

leader Shrimati Indira Gandhi. Why? Because 
she gets identified defining her own ends and 
means with precisions and achieved the 
capacity to direct the opinions of others who 
are rcspercirg rationally and emotionally to the 
Reeds, demands and hopes and discussions of 
the largest number of people. She understands 
the climate and politicd f.ifj.ifx:;rcc and she is 
identified with the vast majority of down 
trodden and exploited people uf-dcr a handful 
of minority. She is above cry clique or coterie. 
It is not correct. She derives her power from 
the ideology, iiern the people and from her 
followers. I em proud to be her follower. Long 
live Shrimati Indira Gandhi; long live Iter 
leadership; and long live cur country. 

SHRI AHMAD HOSSAIN MONDAL 
(West Bengal) : Madfm, Chairmen, it is a 
pleasure for me to speak for the first time in 
this House, the House of Elderr. It is also a 
great pleasure for me to speak under your 
chairmanship. 
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This Bill, madam, which has come up for 
consideration here today is nothing but 
cooperation with the period of emergency. 
Secondly, it will not be necessary new to 
disclose the grounds on which a person is 
sought to be detained by the appropriate 
authority under this amending Bill. Thirdly, it 
also provides that it is net necessary that the 
person detained should be given an 
opportunity to make a representaticn or to go 
for bail. It might be asked, why is this 
draconian law sought to be imposed banning 
all sorts of personal freedom ? 

Madam, the answer, in my opinion, is that 
there are big sharks under the garb and in the 
shape of saboteurs, saboteurs in the name of 
the State, saboteurs in the shape of anti-sccial 
elements, who cannot be brought before the 
courts of law under the ordinary laws of our 
land. They are too big, Madam, and too 
powerful for our common laws. Therefore, this 
emending Bill is being brought and is 
considered necessary to be on our Statute 
Beck. Antisocial elements are enemies of the 
State and, in my opinion, must be dealt with 
not only effectively and efficiently but firmly. 

Madam, time and again, during emergency 
our Prime Minister has said that actions under 
the emergency are painful necessities. The 
actions proposed in the Maintenance of 
Internal Security (Amendment) Bill before us 
today here to amend further the principal Act 
are also painful necessities. However painful it 
might be, in the interest of our country and our 
people as a whole we must accept it. 

Madam, I support the Bill in its entirety 
Once again, Madam, I thank you for giving 
me the chance to support this Bill today-Thank 
you. 

PROF. RASHEEDUDDIN KHAN (Nomi-
nated): Madam, Vice-Chairman, I am not 
speaking specifically on the Maintenance of 
Internal Security (Amendment) Bill alone-lam 
speaking, Madam, on tre entire situation which 
the people and the nation   is facing. 

What happened on the 26th of June is an 
important event in the history of republic of 
India. We have witnessed during the last 
couple of years a steady deterioration of norms 
of democratic functioning, of the style of 
parliamentary working, and attempts to de-
stabilize the established system. Seme of us 
have even written about it earlier and spoken 
with such conviction as one commands. It was 
a sorry spectacle to see that the world's 
outstanding example of a participatory 
parliamentary system was undermined by 
narrow partisan interests of certain groups 
which, instead of accepting the structure, were 
questioning the structure itself. 

It is understandable that within the 
framework of Parliamentary system, the 
Opposition party or parties question the acts of 
the ruling party. It is permissible also, Madam, 
that the Opposition should have the right to air 
an alternative strategy of national 
development. What is not permissible for the 
Opposition, as for the ruling party, is to 
subvert the entire system as such. And I may 
be pardoned for saying that the experience of 
the last one and a half years, if not more, has 
been that certain forces in their anxiety to built 
an alternative structure of power were almost 
out to destroy the very edifice, a model, which 
India was building for the third world. The 
range of Opposition has been very wide in 
terms of ideology. It has varied from almost 
the extreme right to a certain segments of the 
extreme left. The reasons for the opposition 
also must be multiple. Sometimes, the reasons 
have been ideological. Sometimes, the reasons 
have been for partisan purposes by a State or 
multiple States and sometimes it became a 
single obsession that disloging of the ruling 
party is the single point of the whole 
opposition. The alarming dimensions were 
reached when, last year, around a leader 
whose credentials we need not question 
because it is not question of personal 
motivation, but a leader whose outlook on 
different problems of political life was known, 
the whole assembly of opposition from the 
extreme right to tb* 
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extreme   left  got    congregated    which,   a 
crescendo, attempted to disrupt   the whole 
system.   I had occasion to write   about this 
in my last article in April, 1975   «» which 

I had mentioned that unless some     attempt 
js made by enlightened public opinion in Ir.dia, 
not    only   belonging  to  the   ruling  party, 
but different groups, to arrest the  deteriora 
tion in this situation, what will   happen   is 
that with the bath water we will also   throw 
away the baby.     It is a  fact  whether   one 
sees from inside or outside.   I had occasion 
to see it from outside India.   It    was   an 
alarming   situation.   What    was   happening 
in India was nothing but national indiscipline 
attempting to uproot the structure of indus 
trial peace and attempting to foment trouble 
taking  advantage    of    economic  .problems 
taking advantage of social chaos  and   taking 
advantage of the overall   backwardness of 
economy.   One   can  always  raise  accusing 
ringers against the ruling party for acts of 
omission  and  commission.   But  there  are 
limits to it.   If the opposition goes to   the 
limit of   uprooting the whole system without 
formulating     an |J alternative,     then     the 
opposition       is neither   serving      the 

purpose of being a parliamentary opposition 
nor is it serving the purpose of being a 
patriotic alternative to an available system. 
This was alarming. In offices, work was not 
being done. In schools and colleges, teaching 
was not being done. Agriculture was 
stagnated. For every act of omission of the 
Government, the people of India were 
penalised. What outhgt to have been legiti-
mate parliamentary opposition, reached the 
limits of unconstitutionality. Therefore, what 
happened on the 26th of June, however one 
may perceive, has been a halting Of 
deterioration and arresting of the rot. It has 
been an attempt to put back the system on its 
rails back again. Therefore, let us conceive 
emergency as an attempt to stop the drift 
towards anarchy and chaos. Let us recognise 
emergency as an attempt to mobilise people 
for stability of parliamentary democracy. Let 
us recognise emergency as a step to rebuilt the 
^ structure of democracy and democratic 
values.   But let us not think 

of etmrgeruy as an alternative to a functioning 
parliamentary system. I am adding a word of 
caution particularly because three components 
are important in a participatory parliamentary 
democracy. One component is the leadership 
which is to examine the entire ethos of the 
people, lay down priorities and formulate 
plans for national development, for national 
stability and national security. That com-
ponent has been available in India ever since 
the struggle for national independence. The 
second component is the component of mass 
mobilisation of people for action and growth. I 
may submit that that component has been 
somewhat weak after Independence. Mass 
mobilisation for .development and growth has 
not had the same tempo as the mass 
mobilisation for emancipation from foreign 
rule. 

This is the responsibility of the ruling party. 
Let the ruling party, the Congress party, which 
is the only national party in terms of its 
electoral appeal, in terms of its appeal in the 
different regions of the country, take 
advantage of the emergency and put its house 
in order. The Congress party is a massbased 
party. I completely understand why the 
Congress party cannot be a cadre-based party. 
There are a variety of reasons for that. Firstly, 
because it is not an ideologically oriented 
party. Secondly, the whole heritage of the 
Congress has been a mass -party in which 
people from different regions speaking 
different languages are there. The Congress 
party ought to have two principles at least if it 
has to play the role of the engineer of social 
change. Firstly, it must have compositional 
homogeneity, tike-minded people alone should 
be in a party. And, secondly, Congress ought 
not to be a forum, it ought to be a party. It has 
ceased to be a movement after the Indepen-
dence. Strictly speaking, it is an amalgam, it is 
an agglomeration of diverse factions which are 
self-contradictory, mutually antagonistic, 
living under the sams umbrella because 
Congress has been a stable poivsr-base.   That 
Congress is a stable power-bass 
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is welcome but power for what? Is power the 
end or the means? If power is the means, then 
Congress must have compositional 
homogeneity. Even if it is not possible to have 
compositiona 1 homogeneity— I can 
understand that—, it must have a hard" core of 
Congress activists who are required in order to 
mobilise the people at least to implement the 
20-point programme which the Prime Minister 
has rightly announced with the concurrence of 
the leadership of the Congress Party. The 20-
point programme is a programme of pragmatic 
consideration. If at least five points of the 20-
point programme had been actively 
implemented with the active support of the 
Congress activists, we would have achieved 
something, we would have taken a step 
forward. 

The third component in the polity are those 
who are called upon to implement, i.e., the 
administrators, the bureaucracy. While 
leadership of the party is all right, which is 
element No. 1, the mobilisation °f the masses 
which is done by the activists of the party is 
still very weak and, Madam, without passing 
an adverse comment on our civil service—let 
me say it is not their -fault but my feeling—I 
say that the whole style, structure and 
functioning of the civil service in India has not 
been attuned to developmental purposes 
particularly for the building up of democracy, 
secularism and socialism in the country. Let 
the Congress Party and all of us define what do 
we exactly mean by democracy in .this country 
what do we exactiy mean by secularism in this 
country and what do we exactly mean by 
socialism in this country ? The definition need 
not be doctrinaire. But, after having denned the 
hard-core of the elements of democracy, 
secularism and socialism, I do not find the 
option where bureaucracy ought not to be 
committed to these principles. Bureaucracy of 
a participatory parliamentary democracy must 
be involved in the implementation of the 
policy formulated by the leadership and 
acvtivised by mass mobilisation. 

{Time bell rings'. 

Madam, these are aspects on which we have 
to ponder because the emergency has also 
given us some breathing time. The whole 
world is observing us and we are observing 
ourselves. Certain people are afraid to speak. 
They are afraid to speak because they have 
skeletons to hide but those of us who have no 
skeletons to hide have to speak and I speak 
with my conviction which is this that the 
Maintenance of Interna] Security Act is an 
expedient measure. Welcome it at the moment. 
But, it is not the end. Let us start rethinking 
about the whole process and if we are thinking 
of normalcy, two words of caution I would like 
to add. It ought not to be hasty step-back. We 
have witnessed in this House how a small, 
irresponsible minority has stopped the working 
of the parliamentary system. Normalcy at that 
anarchic, chaotic level is to be com -pletely 
over ruled. Normalcy at higher level, yes. But 
normalcy how ? Normalcy in waich the ruling 
party must have a sense of purpose, bu-
eaucracy ought to be committed. And let all of 
us stand up and discipline people. Let it not be 
said that only the period of emergency was a 
period of discipline and after the emergency 
was over we have reverted back into 
diffidence. 

Madam, these are times in which other 
things have to be talked. I have to make two 
specific suggestions. Firstly, I think within the 
framework of emergency we also have to see 
how certain positive reforms are articulated to 
the people. Press is an important ingredient in 
a parliamentary system. Press in this country 
has been both a mixture of responsibility and 
irresponsibility. It has articulated the vested 
interests' position but it also articulated certain 
worthy causes. Let us re-examine that within 
the framework of emergency, how we can 
tackle this national press. My feeling is that 
unless we take a more creative view of press 
censorship, we might stifl e even creative 
dissent. The heart of a  parliamentary  
democracy is  to have 
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dissent within the party and within Parliament. 
Dissent in the last ifj years has been very 
destructive. I would also entirely agree with 
the Prime Minister when she says that the 
Indian press has also built up a hysteria in the 
last r£ years as if everything was collapsing. 
But while that extreme was bad, let us also not 
go to the other extreme. 

We must make a sharp distinction between 
rectification of an error by the emergency and 
slipping over into autocracy. I am certain that 
neither the Prime Minister nor the Congress 
Party has any interest in building a structure of 
autocracy. But what we have, I entirely agree, 
is a structure of disciplined parliamentary 
system, and for a disciplined parliamentary 
system the emergency has given a breathing 
space. Let us go into rational rethinking about 
the whole affair. Now that criminals who have 
been committing crimes of economic character 
are all behind the bars,—happily so—the 
smugglers have been out and people who have 
been having nihilistic policies are out, this is an 
occasion where a national consensus has to be 
evolved as to how India ought to be a model of 
an active, participative parliamentary system 
committed to achieve the national goal of 
democracy, secularism and socialism and 
working as one man so that we can hold our 
heads high and be a model for the world to 
emulate. 

THE VICE-CHAIRMAN   (SHRIMATI 
PURABI       MUKHOPADHYAY):       Shri 
Nageshwar Prasad Shahi ___ Not here.   Shri 
N. P. Chaudhari. Those who have given their 
names and are not present, I am eliminating 
their names from the list. 
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[Mr. Deputy Chairman in the Chair] 

 

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal): Mr. Deputy Chairman, 
Sir, I rise to support the Maintenance of 
Intamal Security (Amendment) Bill and the 
statutory provisions under it. 



 
SHRI BHUPESH GUPTA (West Bengal): 

I congratulate you, Mr. Deputy Chairman,. 
You came in time to relieve her, so that she 
can make her speech. 

SHRIMATI PURABI   MUKHOPADH-
YAY:   Mr. Deputy   Chairman,   Sir, we are 
passing through an emergency.   The  whole 
world knows about it.   What is this   MISA 
meant   for ?   I   congratulate    my    young 
riend,   Shri   Pranab   Mukherjee,    and   Shr. 
Om Mfhta.   Shri Pranab Mukherjee is   just 

entering the House and I hope   he will no say 
that it is also by arrangement.   I congratulate 
Shri Pranab Mukherjee,   Shri   Om M:hta and 
the Home Minister for taking appropriate steps 
to  curb the  activities of people who  deserve to  
be  brought  under MISA.   Leave aside the 
political question. Smugglers,   blackmarketeers  
and   the  other sharks are  all being brought to 
book and many of the  stalwarts in the country 
are already behind the prison bars.   Coming to 
the political field, in the name of freedom and 
democracy everything was going on in this 
country.   Everybody takes the oath in he ni.n; 
of the Csnstitution, but they have stretched too 
far the provisions of the Constitution.    The 
Constitution guarantees freedom to the people.   
If freedom is interpreted as licence, then they 
have to^be brought to book.   It is high time the 
country realised ail the palitical parties and 
political workers in different forums 
understood, what is the real spirit behind 
the'letter of the Constitution. Till now   what we   
have   done   is   within the four corners of the 
Constitution.   Some of my friends in this 
House said that, especially Shri Goswami in his 
speech on this subjsct asked, "Is this 
emergency?   This is normalcy."   I agree with 
him.   This should have been the normal 
situation in the country. Every  free  nation, 
every  patriotic  people, men and women, 
should behave in a responsible manner.   In the 
name of the free-dome of the press, every day 
we found ;that a systematic attempt was made 
at character assassination of the party in power, 
of the people w"io are running this party, both 
at 

the Governmental and at the party level; 
every day character assassination was going 
on. Not even one paper protested against it; 
on the contrary, the papers treated it like 
yellow journalism; they knew that the persons 
attacked being in a dignified position would 
not come down to such a level as to 
contradict it. They took the fullest advantage 
of it. If they were determined to do that, then 
the Government had to see to it that the 
people were not misled in the name of free-
dom of the press. 

The Constitution guarantees forming of 
association, whether it is a political 
organisation or a cultural organisation or an 
organisation for social welfare activities. 
But in the name of religion, we have so 
many institutions doing wrong things. Take 
the Ananda Marg. How is it that human 
skulls wer found with them ? What were 
they doing with human skulls and skeletons 
even in primary schools ? Is it religion ? 
They were murdering people. They are the 
agents of the C.I.A. It has been proved 
beyond doubt. Don't you think that any 
Government in power, worth its salt, will 
take action against thi? organisation, that it 
wil be banned ? So, we banned it, and we 
were right in banning any organisation 
which goes in the name of communalism. 
We believe in communal harmony. This 
country is a very vast country. We have so 
many religions, so many languages. But the 
one unifying factor is that we are all 
Indians; nobody is a second-class citizen 
here, whether Hindu or Muslim or 
Christian or any other. It does not matter to 
which caste or creed he or she belongs, the 
Constitution gives equal right to every 
citizen. But if any communal organisation, 
whether it is a Hindu communal 
organisation or a Muslim communal 
organisation or any other communal 
organisation, tries to function and disrupt 
that unity, any Government worth its salt 
will see that such a communal organisation 
does not exist. That is why we had to take 
action against the Jamayat-e-Islami and ths 
RSS, the vanguard of the Jana Sangh. Wha 
not take action against the Jana Sangh jji 
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w e fiid that the Jana Sangh is spreading 

disruption in this country in the name Of 
Hinduism, in the name of a particular religion 
? India is not a country of Hindus alone. If any 
organisation preaches that India consists only 
of Hindus and that non-Hindus do not have a 
chance here, who can tolerate it ? Dor't we 
know what role they were playing in the riots 
that took place, the Jana Sangh with their 
banners ? Officers were attending, in their 
galaxy of cars, meetings of the Jana Sangh, of 
the RSS, of the Ananda Marg of Ananda 
Murthy who is behind the prison bar. 

When his disciple came here there were 
150 cars waiting outside to have a <dimps of 
the Second Avadhoot. Where (are these 
officers hiding ? Are the Ministers (trying to 
save them. Why have they not all been brought 
to book ? We demand wherever *hey are, in 
whatever positions they may be occupying in 
Government offices, whether «t is the Central 
Secretariat, whether it is the State Secretariats 
they must be brought to book. They have no 
right to "continue and enjoy the power given 
by the people which they are using for creating 
disruption. These reactionary parties'jare 
disrupting the country. They are disrupting the 
unity of this country. jThey are demolishing 
the system of this country at the instance of 
Anglo-American-Chinese axe. Do you mean to 
say that any Government worth the name, 
worth its salt will ever tolerate this situation > 
We will not. 

Sir, you will be surprised to know that 
even in the Ministry of Defence they have a 
panel for professors  and Jlecturers for the 
defence personnel.   In the Home Ministry 
you are supposed to have that list.   In that 
ist you will find the .names of Prof. Balraj 
Madhok   and    Shri    Vajpayee.   Are    they 
preachers   and  professors  to   teach   to fthe 
^ defenes pirsoinsl .'   Wno I133 prepared that 
Iis>?    Bring them to book.    These are the 
people who are still sitting in the Secretariat 
ndulging in nefarious activities.   We demmd 
action against these officers. 

Sir,  lately  the   rally   headed   by   Shri 
Jayaprakash Narayan and the Congress Op-
position  wanted  to  besiege  the  Parliament 
House.   A   meeting  took   place   and   they 
declared  their  intention  to    hold   a rally. The 
rally took place.   Now what were these 
Officers doing ?   Did not they know that a 
meeting was announced ?   But no action was 
taken.   Even   when    warrants   were   there 
against some   people.   Information  goes  to 
these people first from the   Secretariat that they 
were going to be arrested and so if they have a 
place to hide let them go and hide. So these are 
the officers who are going to demolish what we 
build from the Government.   They are 
saboteurs sitting inside the Secretariat.   We 
want to find out who are these    people.   I   
congratulate    the    Prime Minister and the 
whole Cabinet for taking bold action against the 
disruptive forces. 

Shri Jayaprakash Narayan comes to Delhi 
and declares in an open meeting that let Mr. 
Brahmananda Reddi and Mrs. Indira Gandhi 
arrest him, that he was inciting violence and that 
he was asking the army to revolt. Do you mean 
to say that if the Prime Minister or the Home 
Minister, Mr. Brahmananda Reddi, did not take 
action the people would have tolerated them ? 
They would not 4 That is why in this country we 
want these elements to be behind the bars. 
Those who are working against the interest of 
the country we want them behind the bars. 

Now, Mr. George Fernandes received a sum 
of $68,000 from Japan on the 14th June through 
the Reserve ] Bank of India May I know who 
sent the money ? And for what purpose it was 
sanctioned ? Do you mean to say that these 
people should be i Uow-ed to remain out to 
destroy all that we stand for, to destroy the very 
texture of this country, toj destroy the whole 
human life of this country, to subserve the 
interest of the Chinese agents and American 
agents; ? We will not tolerate that. The Prime 
Minister has been kind to them. By putting 
them behind the prison bar she has been 
generous to them. 
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[ Shrimati Purabi Mukhopadhyay ] 
jf they were allowed to roam about people 
would have been seen to it that they were 
liquidated. 

Mr. Deputy Chairman, please excuse me 
for being emotionally involved in this. It is all 
because I have seived this country from my 
very childhood along with thousands of 
workers and I am still doing my bit in that 
direction. Do You mean to say that in the name 
of parliamentary democracy we will sit in the 
same House with these saboteurs, with these 
betrayers of the country ? No, the Constitution 
was not meant for that purpose. 

That is why I fully support the Maintenance  
of Internal  Security  Act and the amendment that 
has been introduced today. Let us not misuse the 
power that has been entrusted  to    us.   We  will  
not  misuse  it deliberately or knowingly.   But 
this power has been entrusted to those   officers, 
the bona fide   of   some of whom are in doubt.   
We must keep an eye on those officers who are 
exercising  this   power.   I   am not blaming all 
the officers.   There are patriots among the  
officers.   There are very good people. I may be a 
Parliament Member here, but if   they   had   
been   given   the opportunity, they would have 
been better parliamentarians than I am.   I do   
not   doubt   their   bona fides.   But there are   a 
handful of officers who are out to see that sitting 
within us, sitting in   the  secretariat,    they  
serve  the nterests, not   of the nation  but,  of 
those people who are working against the 
nation_ In the jails you get a report but nothing is 
given to the press because we know that if we 
give them freedom,  they   will again distort 
things; that is why we have withheld it. And 
what are they doing  in jail ?   Playing basket-
ball.   They   are   getting   the      best treatment,   
the   best   medical   service.   Do you know that 
the health condition of J. P. when he entered the 
jail was such that he would have died  ?   Prime 
Minister Indira Gandhi    and the    Home   
Minister,    Mr. Brahmananda    Reddi,  have  
saved  his  life by putting him in jail, by taking 
him to the best  hospital  and  putting  him  under  
the 

Dest medical care. That is what we have done for 
him.   As a person* I have nothing to say 
against anybody. But as a citizen of India, as a 
patriotic person, I am wholly against those 
people who are working against the interests of 
this country, ard thty are wcrkirg igairst the 
interests of this country not for their own 
benefit only, but they are working against the 
interests of this country at the instance, of, at 
the instigation of  and being   bribed bought and 
purchased by, other   countries who are out to 
see that India is demolished. You  know,  Sir,  
during   our    war  against Pakistan and for 
Bangladesh who gave support to   our   
enemies, who      were helpin-our enemies.   
Those who   helped our enemies at that time are 
waiting to see that we lose our ground.   They 
are waiting to see that Indira Gandhi loses.   
They are not out to  see that India loses its 
prestige in the comity of nations.   But they are 
living in a fool's paradise.   They should know 
that Indira Gandhi   symbolises  the  aspirations 
and  ambitions  of the  whole nation.   She is not 
only the leader of my party; she is the leader of 
the whole nation.    She is not only   the    leader   
of   the   Indian   nation, but   she  is one of the 
greatest statesmen of the whole world.   And it 
will not be easy for any nation,   for any country 
to   demolish  what   India    stands   for.   For   
these agent provocateurs who are working at 
their  instance, we have nothing but hatred.   We 
have  nothing  but  pity for them.   If they 
realise their mistake soon, it will be good for 
them,   good   for  us,   good  for everybody. Sir, 
I whole heartedly support this Bill. 

SHRI BHUPESH GUPTA : Sir, we had an 
inspiring enlightening, even an emotional 
speech. But ladies can never speak well unless 
there is some emotion in them. And such 
emotion for constructive reasons and for 
rendering good suggestions should be heartily 
welcomed even by men like me. 

Mr. Deputy Chairman, as was to be 
expected in a situation of this kind, speeches 
have been made on various aspects of the 
present emergency and have not been, 
understandably, confined to, strictly speaking, 
the MISA or the use of MISA.   The 
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MISA is only one aspect of the whole situation 
which we are facing. I am in agreement with 
many of the things Shrimati Purabi Mukherjee 
has said, especially her reference to the 
bureaucracy. It is understandable that she is 
surrounded immediately by admiring Members, 
both male and female. But nevertheless I would 
like t° point out to you that what she has said in 
regard to the bureaucracy and the problems 
posed from that quarter deserves the most 
serious consideration by the Home Ministe1 and 
the Government. As far as the emergency is 
concerned, it is for the first time that we are in 
the midst of an internal emergency. 

This is a national emergency, so to speak for 
internal   reasons.   We have had an emergency 
before in order to meet the threat aris-*ng out of 
external agression.   This time the threat to 
democracy,   independence,    unity and integrity    
of  the   country   arose  from within   the 
country.   This threat came from t he forces of 
right reaction and faiism nurtured in some ways 
by the very   capitalist society in which we are 
living. I cannot thin^ of this threat assuming  
immense proportion in our country without  
taking into accoun* the serious role of 
monopoly'capital, landlords* profiteers,  
speculators  and   smugglers  fully backed in 
every way by multi-national corporations   and  
foreign  monopolists  in  our country.   As I said 
before, these   elements sometime   believe   in   
double   book-keeping even in politics.   Their 
feigned loyalty to whatever is being done should 
not put us off the guard.   These  are the 
trecherous forces whose social and economic 
interests demand that they encourage and bolster 
the forces of reaction both in the economic and 
political fields as well as in our public 
administration. And here come the bureaucrats. 

Let us not think that bureaucrats who are 
corrupt, reactionary and not committed to the 
principles for which we stand are just a 
creation of a particular administrative system. 
They are really the creation of the society in 
which still we find monopoly capital and some 
very wealthy people having 

the upper hand in some vital spheres. Colu-sion 
between these two elements—vested interests 
in the economic life of the country and the 
administrative apparatus in the upper 
echelons—is something which has to be taken 
care of by now above all in the emergency 
period. 

Shrimati Purabi Mukhopadhya very rightlv 
asked a few questions. We have not got 
satisfactory answers either in the Government 
publications or in the speeches as to why 
intelligence should have failed before the action 
was taken. Why certain preventive action could 
not be taken earlier ? Why many of the 
movements were not noted in due manner ? 
Why the activities of the U. S. Embassy in this 
country and the CIA outfit were not properly 
tackled down, exposed and action taken ? These 
are legitimate questions to be asked today and 
the Government should give satisfactory 
answers to the questions posed by hon. 
Members in this House and such questions 
have been posed by people outside also. 

Well, right reaction in this country could not 
have grown but for the direct encouragement 
given by these forces in the economic life and 
their friends in the administration. We have got 
newspapers and we have seen how the capitalists 
press behaved and how Indira Gandhi and L. N. 
Mishra and sorre others have been the target of 
attack day in an t ay out at least by some of them, 
as if others are   all   Caesar's wives.   Did you 
ever hear Birla's press uttering a word about 
Badal who has now  been found guilty of many 
corruption   charges   by   a   Commission   of 
Inquiry.   While bolstering always right reaction, 
did you ever hear them writing agains1 

the role of 
Biju Patnaik or Hare Krishna Mehtab or some 
other people who were once jn positions of  
authority and power ?   Did you ever hear a word 
of criticism against the ex-Rajmata  of  Jaipur  
from   whose  palace contraband gold and many 
other things were found ?   There was no 
justification not to write anything because no case 
was pending gainst  her  so   that it  would come 
under lie sub-judice rule. 
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[Shri Bhupesh Gupta.] 

Not a word was said. We said it in. this 
House. But these suspects were not even 
mentioned or reported when we said these 
things. So, we know what kind of a press it is. 
As you know very well, recently, >n the case 
of a monopoly press, not a monopoly press that 
way, but a press owned by a very rich family, 
namely, the "Ananda Bazar Patrika", the 
offices of the editor and the paper and the 
residence of the editor were searched by Mr. 
Pranab Mukherjee's Ministry. Incriminating 
documents have been found and some money 
has also been found, about two lakhs of rupees 
or so. But money is not important. What is 
important is the incriminating documents. 
When the news went to the AIR, AIR did not 
broadcast the name of the paper or its owner 
When papers such as ours bring out the names 
of such people, we are not allowed to do so. 
We took up the matter with the Press Censor in 
Calcutta. But we were prevented from 
publishing the name of this paper. Why? Why 
so? Why should not the name be published ? 
Such people should be exposed and such a 
pap" should be exposed, this "Ananda Bazar 
Patrika". Sir, if any newspaper in Calcutta is 
absolutely pro-American in the very bad sense 
of the term, if any newspaper is backed by the 
CIA and has got direct links in many ways 
with the CIA outfit in the country and if any 
paper in Calcutta maintains a large number of 
CIA men and CIA agents under cover or their 
associates in its establisb_ ment, it is "The 
Ananda Bazar Patrika". 

In  1962,  at the time  of   the   Chinese 

aggression,    this     paper   came   out    with a 
blistering attack and suggesting the removal of 
Pandit    Jawaharlal  Nehru.     Once,      I 
remember,  I took a clipping of the editorial of 
this   paper and brought it to the notice o ithe 
then Prime Minister, Pandit Jawaharlal Nehru,   
and he was a little surprised that he    paper 
should have    written     such   a thing during 
the time of emergency.    Surely 3 Sir, the 
Government can find this out by referring to the 
previous issues of this paper-Whenever the 
country has been in difficulties, 

whenever an opportunity has arisen for getting 
something done for the Americans, this paper, 
"The Ananda Bazar Patrika" has always come 
out with its proposals) with its insinuations, 
with its suggestions and all that kind of thing. 
This paper is doing the same thing during this 
critical period through which we are passing 
and we have been passing in recent ' months-
But no action was taken against this paper. On 
the contrary, something also is done-That is 
why we take exception to such things  

I know many such things are happening  I   
am told now   that Mr. Kuldip Nayyar is 
n the prison now. I am not here to speak about 
individuals or individual things. But Mr. Kuldip 
Nayyar is a blatant liar and he is a rabid 
reactionary, a man of the American outfit. Well, 
what sort of a writing he has done during this 
period ? It is nothing but half-truths and lies and 
many  other    things   to   promote   characts r 
assassination.    Such things go by the name of 

journalism   and such people go  by the name   of 
journalists.   They are the hirelings of the   
reaction and the hirelings of American 
imperialism.    There are some such   people and 
many ot   them   get very high salaries we know.     
Many  of them, the so-called big editors, get high   
salaries and all    that kind of thing.   There   
should be an   investigation as to what   their   
sources of income are and how they live and   so 
on.   Well, these are alj matters to be gone into 
today because we are not against  individual 
editors as such, but we are   against  certain 
things which have grown in   this   country and 
we want to dismantle the   collusion   between  
the unpatriotic and reactionary   dements on the 
one hand and the  agents     of foreign  
imperialism  on  the other.    This has to be done 
on every front— .n the   newspapers,   in the 
academic institu-tions, in   the  industries and in 
the   cultural life and    wherever there    is a 
possibility of such   elements   operating, action 
should Jbe taken.   Will there be such an   
investigation ? We would like to know about 
this.     We do not want to know your secrets that 
way. But I would suggest that you should at least 
take    some people   of      this     House  into 
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confidence and then take their advice also to 
see as to how to fight this thing out. It is a 
long-drawn-out  battle. 

Editorial columns of leading papers in the 
West, in America;, Canada, in western 
countries, are filled with filthy articles against 
our country maligning the whole nation of 60 
crores of people, leave alone the Government. 
Everybody is being maligned, except those 
who are in prison. Lessons should be drawn. 
Why should you  not draw lesson? 

Surprisingly, Mr. Deputy Chairman, when 
something we say against American imperia-
lism, it is censored. I cannot say the words 
'American imperialism"; I can say "imperia-
lism". America can say anything in their Press 
against India, anything against Indira Gandhi, 
anything against us, anything against our 
system or anything against our people. No 
censor. Their radio and television always attack 
us or talk anything against us, apart from the 
mass media of circulation and papers like the 
"New York Times" and other papers. But the 
moment we mention "American imperalism", 
we are told the word "American" has to be 
deleted. Why? Why? Why this kindness to 
America? I cannot understand. We have no 
quarrel with the American people. But the 
American people should be told through our 
Press and other media of propaganda as to what 
we feel about those people who are operating 
against the interests of our country. We have no 
quarrel with the American people. On the 
contrary, pro. gressive American people do 
understand the position we have taken. I have 
recently met some of them abroad. Why should 
there be such hesitation? We cannot take the 
name of "Ananda Bazar Patrika". We cannot 
divulge any of the things here. Yet these things 
need exposure today. I would ask the 
Government to bring out some publication 
giving an illustrated version of the conspiracy. 
And there you should also point cut the role of 
the foreign elements. Why should there be 
hesitation?. The world  will   understand  our  
case  better  if 

we bring out the connection as it exists 
between foreign, imperialist agencies on the 
one hand and the internal reaction on the other. 
That becomes a more convincing argument 
abroad rather than suppressing one aspect of 
the conspiracy, for whatever reasons I don't 
know. 

May be, the Ministry of External Affairs is 
giving a wrong type of advice to other 
Ministries in the name of relations between 
our country and what they call "friendly" 
countries. Well, all people in the world are our 
friends. We want good, friendly relations with 
all people But that is not the issue today. But 
do those who have taken advantage of our 
situation, those who build up forces of subve-
sion and destruction of our country—db they 
deserve consideration that you are showing to 
them ? Is that the way to build up relationship 
between India and the United States of 
America ? I should like to know. Do you think 
that these pigmies and others would have been 
in a position to mount such a monstrous, 
vicious, sustained offensive but for the 
encouragement they are receiving from certain 
quarter 'n the Western side or America? 

Shrimati Purabi Mukherjee has referred to 
the money coming from abroad through the 
Bank of Tokyo and other institutions. Why was 
this not brought to the notice of the 
Government in time? I should like to know. 
Has any investigation been made so far? Don't 
think it was a few lakhs of rupees. A few 
crores of rupees is nothing. Even the Rajmata 
of Gwalior can give a crore of rupees. For that 
you need not go, to Washington. If you go to 
Gwalior you can get that money. It is not 
difficul-that way to get one or two crores o* 
iup zes Crores and crores of rupees must have 
bee11 placed at the disposal of those people. Is 
it not a fact that Mr. Vajpayee, thejjana Sangh 
leader, and our colleague in the other House 
went to the United States of America and 
carried a message from Guruii Golwalkar to 
President Eisenhower, greeting him and calling 
him the saviour of Asia and leader of Asia ? 
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[Shri Bhupesh Gupta.] It is in thsir 
publication. We have tolerated all these things. 
The message was sent at a time when we were 
pressing for the imple-ra: station of the Geneva 
Agreement, and contributed to bringing about 
the agreement on Vietnam, and when the 
Vietnamese people were fighting for their 
liberty, independence' democracy and all that. 
It happened at that tin:. <t>#, :*<-' site of this? 
favors. Tnisis about foreign aspect. 

Diggers and other things and military kits 
have been discovered. I would sugges* to Mr. 
Brahmananda Reddi—I wish the Minister of 
Information and Broadcasting had been 
here^that our Information and Broadcasting 
Ministry requires a lot of overhauling. Why do 
you not bring out publica-cation and newsreels 
of the discoveries and othir incriminating 
material and see that the newireels are shown in 
every cinema house S3 that the people know 
what was the nature of thj conspiracy ? B:ing 
some of them to the Central Hall and show 
them. Let the daggers, swords, spears and other 
lethal Wiioorn discovered in the R.S.S. offices 
or the skullc discovered in the Anand Margi 
establishment speak for themselves as to what 
they meant and what they spelt. People will 
nnderstand it much better than if we make a few 
speeches. The patriotic sense of our common 
people is unquestionable. They will understand 
these things. Your White Paper s not fully 
satisfactory that way. It is all tight that you have 
given te quotations and jother things. But these 
things should be known through cinema halls. 
Television is not a big factor in our country. 
The country should kaow what the conspiracy 
was, what the anatomy of that conspiracy was 
like, which were the forces for and against 
democracy, what was their modui operandi, 
what were the weapons they wanted to use and 
what were their foreign connections and foreign 
backing. The people should know about these 
things. 

Why not publish the names of tour or five 
foreigners, Americans a»d British you have 
sent out of the country or made them leave the 
country ? They should be known. Anyhow, 
B.B.C. announced, having 

known tat you are goinhg to ask its corres-
pondent or representative to leave the country 
that they were withdrawing their correspon-
dent from India as a protest against our action 
or certain policies of the Government in regard 
to them. Why should you leave it to them ? 
Why should the All India Radio not announce 
that for hostile, unfriendly and subversive 
activities, the B.B.C. correspondent has been 
asked to leave this country ? Why can't you say 
that ? Why can't you announce it at the All 
India Radio in its national and international 
broadcasts saying that the representatives of 
the New York Times and Washington Post and 
West German papers have been asked to leave 
the country.' That strengthens our case. That 
exposes the game of the international reaction". 
It should be done. 

You should now think of discriminatingly 
using press censorship. Well, we are all equals! 
Bhupesh Gupta as an editoi is in the same 
category as Kuldip Nayyar so far as censorship 
is concerned. Why should I be so ? What crime 
have I committed in having exposed the right 
reactionary forces and Jayaprakash Narayan 
over the past few months? What crime have I 
committed tha I should be equated with Kuldip 
Nayyar and the editors of the monopoly press 
that what I write should be censored in the 
same way as what they are writing ? Well, if 
you do not equate Indira Gandhi with Jaya-
prakash Narayan and rightly so, nor can you 
equate me with those hirelings of the monopoly 
press who are writing on orders from reaction 
in order to pull down our democratic 
institutions and to play up the campaign of the 
character assassination. Is it not a fact that 
when Mr. L. N. Mshra was subjected to 
character assassination in this House and 
outside, when Indira Gandhi had been 
subjected to character assassination in this 
House and outside, we got up on the floor of 
the House very often incurring the wrath of all 
our colleagues on this side of the House to 
decry such character assassination to dissociate 
with them and condemn that kind of thing. You 
know very well of the so-called C. B. I. report. 
They went to the Committee   to   read   that  
report  in   order 
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to spread their poisonous campaign which 
vitiated the atmosphere and led to the murder 
of L. N. Mishra. What did we do? We also read 
the G.B.I, report. We found out what was 
written in that report. We found out that in no 
way could L. N. Mishra be involved and we 
came out with a public statement about it. Have 
I to be put in the same category as these 
people? These are vital questions. You can lot 
take an attitude of neutrality Today we need the 
press, we need public opinion, we need the 
opposition, we need agitations and propaganda 
to expose and disown ilt).i;.n'Ay, politically, 
factually and in every other way the rightist 
conspiracy and all its ramifications and its 
agencies. The press, Parliament, the 
Legislatures, public forums and public meeting 
can all play their part.   That should be done 
today. 

Mr. Deputy Chairman, I have said these 
things and now I can tell you one example. We 
from the party headquarters sent a tele, gram 
that everywhere meetings should be held and 
these measures supported. That telegram was 
sent to every State and one telegram went to 
Tamil Nadu also but tha1 was censured and not 
^allowed to go. I do not know why. You can 
imagine. A telegram was sent that all of us      
should 

- mobilisj public opinion against fascist reaction 
and so on. Soma meetings had been held here 
and in Chandigarh with the Ciief Ministers and 
others participating in irmy places. That 
telegram of all places was not allowed to go to 
Tamil Nadu where Mr. Kirunanidhi was 
holding the meeting supporting these people 
who were put in jail or those who had led the 
rightist campaign. Hs had called upon people 
that the tears of these leaders should be wiped 
out and many other things he has been saying. 
We sent a telegram launching a counter-
campaign there with the help of the Congress, 
the C.P.I. , the Anaa D.M.K. and others. That 
telegram was  withheld,   Mr.   Brahmananda 

^ Reddi should find it out. I was a little shocked. 
I do not say he has done it or anyone would 
have done it. Some officer may not have 
understood what it meant. 

Once we saot a telegram "Suspend the land 
struggle     in view    of    the      emergency." 
Censor   withheld    it    because     the    word 
'struggle' was there.   He   forgot   the   word 
'suspend'.   What can I do ?   I can deal with 
literate people.   I cannot deal with  illiterate 
people.   You see, I can   deal with   common 
sense.   I  cmnot  deal  with  nonsense' You see 
now such    things are happening These are 
very interesting episodes   though somewhat 
painful. 

Mr. Deputy Chairman, I have said some of 
these things about the bureaucracy, but, again 
and again I have said that I do not blame all the 
officers. There are many good officers in the 
country at all levels. They need to be 
encouraged, they need to be promoted, they 
need to be given a word of good cheer. Are we 
doing it ? We are not. And, who does not know 
that many of the polic e .officials are Anand 
Margis themselves? Who does not know that 
many of the police and other bureaucrats have 
been associated with the R.S.S.? Some of them 
we had named also. Many of them are 
sympathetic towards Jana Sangh. I am not 
going into that. I am only mentioning their 
association with the organisations which have 
been banned now. What has happened to those 
who are trying to build Anand Margis in the 
Secretariat of the Government, in the 
Government offices, in the academic 
institutions like the Indian Institute of 
Technology, Kanpur, where the R.S.S. was 
trying to build its base. What has happened to 
them? I know for a fact that Dr. Zaheer who 
was the Chairman of the Governing Body of the 
IIT, Kanpur, had to go because of the RSS. He 
was very much opposed to the RSS and he had 
to go because the RSS charged him with 
interfering in the internal administration of the 
Institute. Now these people are still there. How 
many of them are there you should find out. 
Your intelligence should be able to give you the 
information about the RSS and the Anand 
Marg.   Well,   I   know it for a fact 
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[Shri Bbupesh Gupta] that some of the 
officers were   recruiting people to the Anand     
Marg  from  amongst their juniors.   Dcn'tycu 
knew that ?   If I knew,   how   is it that ycur 
pecple do not know? 

Mr. Reddi, why are you wasting your 
resources and energy by tapping our tele-
phones all the time ? What is there ? We are 
speaking here what we have to say. How are 
you interested in secret and private talk ? For 
the time being at least you should resist the 
temptation of such everdropping in our cases. 
It is not necessary for you. May be you can get 
some little thing here and there, but is it 
worthwhile? Is it worth the candle? I do not 
know what you are doing. 

You must mobilise ycur intelligence re-
sources.   They have more than enough    on 
their   hands in detecting the conspiracy and in   
detecting  the  ramifications  in order to find out 
the elements who need to be exposed and  dealt 
with.   That is a better    thing. Your    
intelligence requires a little crienta-ation.   In 
the  past  emergency, DIR   and MISA were 
mostly  used against the   leftist people and 
others.   The country    was told that there   
were ten frcm the CPI ard some other leaftist 
people.   I am here for the last 23 years.   The 
ircny of history is such that when we came to 
Parliament 23 years ago, we were denounced 
by the   Charan   Singh and Alorarjis and others 
as pecple   who had  ro faith in democracy and 
as   people who   had come to Parliament to 
subvert democracy. Today these gentlemen 
have  exposed  themselves in their criminal acts 
of subversion and treachery against the   
country   and   Some of them are behind the 
prison bars. New therefore this changed 
situation should be   reflected in your  
administration, in   your    Government 
including your intelligence.   Your intelligence 
if I, not being so intelligent may say so, re-
quires      a   little    orientation.      It    must be 
given orientation.   It is not easy to orient an 
intelligence service, or for that matter, any 
other service. You  have to make  efforts for 
doing it.   Take for example, mar j- cf the things 
happening in   the country.   I knew 

about many arrests of cur party members 
which have taken place. These bureau, crats 
some of whom are Anand Margis are getting 
our people arrested in Bihar and other 
places—and some RSS people who are in 
service in Madhya Pradesh— to malign you, to 
discredit you and to give a handle to others so 
that they get the upper hand to some extent 
ar.d disrupt the grcwir.j relations between us 
and our joint campaign against right reaction 
ar.d the impk mentation of the economic 
programme. "Iley trow they cannot disrupt this 
thing. It is a grewfrg fact of life today. But 
they knew that they can stick to the effort of 
artesiirg Ccnn.uisis here and there and create 
an extraordinary abnormal situation of ill bleed 
wlere cooperation may not develop. We are 
not of course proveked by such things, but we 
must bring it to your notice. 

Take the case of the papers.   As I said in the 
paper cur news are being censured.   Is anything   
against  the   Soviet   Union   being censured ?   
The   Soviet    Union    is   being maligned   by   
the monopoly press even r.cw. While I in my 
paper  cannot mention American    imperialism, 
the monopoly   press is in a position    to    
malign and   carry   on a vicious,   slanderous   
campaign   against   the Soviet Union and other 
friendly socialist countries on one pretext   or   
another.   Read The Statesman,  read    the  other   
papers.   Every opportunity is being taken in 
order to   malign the Soviet   Union and how the 
Soviet pecple will feel you can imagine.   It is 
being   done by the monopoly press even under 
censorship, even in emergency   when these 
pecple the socialist   countries like the Soviet   
Union have stood solidly behind ycu, ycur 
Government,   your   people,    your    country    
and-your     honour, integrity   and  
independence Is it not something to be taken   
serious note of ?   I think if the press   
censorship    has any   meaning, it should be 
extended to those which are    deliberately trying 
to create    a misunderstanding between us, India 
and the Soviet   Union and other   socialist 
countries. That should    also be Seriously    
considered by you. 
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Now, some of the good things have hap-
pened. Oae is the resolution of the Congress 
Wirktag Committee and the Congress lea-
dership that there should be joint effort and 
joint action by the Communists, the Cong" 
ressrmn and others against tile rightist forces 
and also for the implementation of t'l - p Nicies. 
That is what it should be. There should be a 
national approach spelt out convincingly to the 
people and the beginning is good but it should 
be implemented. There should not be any 
reluctance and reservation. I know many of you 
have different ideologies than I have. We 
belong to different sets of ideologies. But many 
things are common also. One common thing is, 
fight to the finish against the right reaction, for 
saving country, for saving the democracy, for 
saving this unity and for saving our 
independence. One common thing is the 
immediate measure that you may now take. Let 
us go ahead and implement it together. That 
should be done and I think at all levels   it 
should be done. 

It is a very-Tery legitimate demand that has 
come from your side and our side that the com-
:os set up should be given some statutory power 
so that they become an instrument Of 
implementation, not merely advisory and 
consultative bodies. Democracy must go to the 
grassroot levels. Participation of the common 
man is essential; involvement of the common 
man is not a matter of platitude where you talk 
about it. It must be ensured by measures, 
administrative, political and economic. 
Therefore, I welcome the agreement which has 
been arrived at. The co-operative effort of the 
INTUC, the AITUC and HMS in order to take 
care of the industrial production and deal with 
industrial relations etc., is a good thing and this 
has to be welcomed, attd idle Government 
should hail it and give   tlwm encouragement. 

Emergency should n<K be used to curtail 
the legitimate democratic rights of the working 
people. Give them more confidence give them 
more fighting muscle ; bring them together at 
the   tr>de-unipn scad   other 

levels in the   fight   againstcial   base   of 
reaction.   That is what it should  be. 

Something should be done in the rural and 
agrarian sector of the economy today I hope a 
step will be taken in that direction. 

I know many of my friends may have some 
doubts and suspicions about other things. We 
may also have our views on them but they 
should not stand in the way of developing a 
co-operation in our efforts on matters which 
have an over-riding appeal today. Here, 
perhaps, I would like to take the opportunity to 
say that we were a liule disgusted at the 
Allahabad judgement. I am not giving ary 
opinion on the judgement but law is important. 
In which counuy of the world is a Prime 
Minister sought to be debarred on a technical 
offence of the kind which has been mentioned 
in this Allahabad judgement ? I should like to 
know in which country ? Nowhere. As a 
student of poli-ticial history and constitutional 
history, I do not know of any example in the 
world where a Prime Minister of the country 
having a majority in the elected legislature has 
been sought to be overthrown by taking 
advantage of a strict narrow technical and, 
legal point of the kind that figured in that 
judgement. Ponder over it. Ponder over it. I 
think it is time to ponder over such things. I 
am not speaking about individuals. It is a 
question of freedom in the country. We may 
do something today. It may be in regard to 
others also. Therefore, it is very very 
important. Surprisingly enough Britain which 
has been carrying on that vicious propaganda, 
nobody would even take notice of such things 
in Britain; it would not be held as an offence at 
all. But here in India it has not only been held 
as an offence, but it has been taken full 
advantage of by the forces of right reaction, 
not only to seek removal of the person whom 
they do not like from the Prime Ministership 
but bring about a rightist takeover of the co 
untry to subvert democracy   and   
independence. 
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4 P. M. 

It is a serious matter. Now, I know 
people, some of them, may misunderstand, but 
we must face the facts Today, Parliament is 
sovereign and Parliament must jay down 
clearly as to what happens to a majority, as to 
what heppens to the leaders who commands a 
majority or the functioning of the institution. It 
should not be left to be determined and settled 
by a single Judge sitting in a particular court. I 
have all respect for the judge. I have all 
respect for our judiciary insofar as they go, but 
we know how they behave ; in matters of 
property and in other matters. We have our 
strong reservations about them, but here this 
crisis has been created also because of a serious 
lacuna which is impermissible in our law. It is 
not a question of the rule of law. Those who 
spoke about the rule of law did not believe in 
any rule of law. Had they believed in it, they 
would have waited at least for the final verdict 
of the Supreme Court. They never waited for 
it. I leave this point at that. I should like to be 
told by anyone. Unfortunately my adversaries 
are not here and unfortunately my speech will 
not be reported also. I do not know why I am 
speaking, but still I should like to share my 
ideas with tiem wherever they are. I should 
like to be told in whichi country in the world, 
ever since bourgeois parliamentary democracy 
came into existence three hundred years or so 
ago has a Prime Minister been sought to be 
eliminated from the scene on the basis of a 
judgement of this kind, despite the fact that the 
Prime Minister commands the confidence of 
the ruling party and the ruling party 
commands a bigmajori -ty in the Legislature. 
Let anybody tell me if there is such a thing. 
You will not find it anywhere.   So, I leave 
that point at that. 

Finally, as far as bureaucracy is concerned, 
may   I   suggest,   Mr. Brahmananda Reddi, 
for your consideration  this ?    Do not think 
that  the  opposition    is  gone—we are here 
and broadly we support it—and nothing else 
j,eeds  to  be  done     by  way of consulting 

other private Member.   I am not mentioning 
the   opposition,   but  private   Members  you 
should consult.   Why should not there be a 
consultative committee—not in that sense ? We 
should have some kind of committee in order to 
evaluate the officers of the Govern merit of 
India or the officers in various undertakings 
under the  Government of India.     I again 
repeat it should not be from the poin t of view 
of narrow loyalties and   politics, but it should 
be from the point of view of : (i\ their attitude 
towards the rightist threat   to our   democratic   
institutions   and   (4) their antecedents   and 
attitude   in regard to the implementation of 
such measure   that you are taking. Make these 
two points the acid test.    Is the officer reliable 
from the point of view of the struggle that we 
are waging in Order to  save  democracy  and    
democratic institutions from the  threat of right 
reaction which     ha1!    been    temporarily    
thwarted, but which has by no means  ended ?    
It may occur   again   if we are not on our 
guard. 

If that officer is reliable from the point of 
view of the implementation of the progressive 
measures that we propose to adopt and that 
may be adopted in future and if those officers 
are such as would command public confidence 

and generate some kind of credibility, in the 
administration, on the part of public—these 
two tests you can apply. But you can never do 
so by whispering into the ears of, or by 
consulting your officers only. Why should 
there not be consultation with certain bodies set 
up for this purpose ? Everybody knows that in 
almost all the Government departments there 
are people who actually belong to the other 
side, who may not have gone to jail but who 
are still there. They belong to that side. What 
about them ? How are you going to find them 
out ? Well you can do that only when vigilance 
is there, only if vigilance is exercised, only when 
you encourage vigilance by private members 
with probity and integrity, on your side and on 
this side of the House, who stand for th. 
implementation of the measures and for action 
against the forces of right reaction-Well, that is 
very essential. 
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The     multinational     corporations   and other   
things     sho.'.ld    be     looked   into. Do     not   
think    that   these   multinational corporations    
have   been      over-awed   by the emergency 
and are inactive; they may change   their   
tactics   and behaviour.    But they    are    
operating  on   the scene     They have got their   
connections;  they have   the agencies.    What 
about the   Gandhi     Peace Foundation?     
What     happened ?        The Gandhi Peace    
Foundation,   with its great name, became a 
centre of conspiracy.   Did you ever think that 
such a   thing   would happen ?    But it did   
happen.   There    are rmny other institutions in 
Delhi with different sign-boards where, as 
everybody k^ows, the CIA  activities and seme 
other activities have been going on, almost 
openly.   What happened to  them   ?    
Therefore, these  things should be found out. 

Now, about    the    connections of your 
officers, I think it    is better sometimes to find 
out the connections of ycivr top officials not  
all,  but  some.   We  know that  some officers 
are going to the  Amcricp.rs every day 
maintaining very  good    serial   relations,  at 
family levels,    with    the American   people 
here.      When we know these things,    you 
should   know   better.    If we draw our infer-
ence, you should draw your inference also. 
Why can't you do that  ?    That will not be 
done if you, 1 ;av^ it    to the officials only. 
You must get a Ivice from   friends here.   I see 
miny friends sitting on this side of the House.    
I am very happy.    And   I   will remember my 
a;sociation with them. For years, month after 
month, they had been warning you agrinst S-JC'I 
officers, against such conspiratorial    activities,  
against   such  collusion outside   the   office   
hours,   in   secret   places and all that.    Bit you 
thought that perhaps they were   indulging in 
needless   suspicions and so on.   It is they who 
have proved right, it is we who have proved 
right, not the others who gave you all kinds of 
counsel. 

Is it not a fact that we opposed the so-called 
dialogue with Jayaprakash Narayan ? It was 
because we knew that   Jayaprakash Narayan 

was not interested in a dialogue to strengthen 
and save democracy   and bring about    the 
unity of the    country.   You did not believe us.   
Some of you thought that we were being 
needlessly       ideologically    and     politically 
aggressive. We thought the time would   come 
when events would tell you, and   we were right 
and those who gave you counsel—the 
dialogists—were   not    right.      I    am    not 
taking  kudos   ir> the fact that we were right. 
But the fact remains chat those who    were 
looked upon as being   eligible for a high-power 
dialogue, were found to be men who would   
have   murdered   dcmccracy   in   the streets of 
Delhi and drowned U-al city ir. the blood and 
tears of our people.   I would only ask you to 
Wrn;  You should learn from it; all of us shoula 
learn from it.   It is a critical phase through 
which we are pau.--^.   Let us emerge from the 
crdcal   with  a sense    of greater perspective, 
greater conviction    and with greater ideas of 
how to act not only in a critical  situation  but  
also in  a   non-critical situation so that the 
critical situation may not arise again.   That  is   
what   we   shovjd   do. Therefore, Mr. 
Biahmananda Reddi,   kir.cly take these things.    
Consult your friends.   Do not   rv.le   cm   
consultation.   Do   not  leave things    to      
bureaucracy.   Even    if     they are good 
nothing will be lost   by   additional 
consultation wal  your own men to improve 
matters.    If sc mething   is geed it   would be 
better.    If seme thing is bad it will be reme-
died.    Consultation is good.   That will be the 
net result of this consultation.   I am not asking 
you to   consult the rightist fcices ar.d others.   
It is veiy important. 

Finally, I would only like to add one word 
about the use of MISA. While I brought to 
your notice how some of our people in 
Madhya Pradesh and Bihar and other places 
have been arrested, though their number is 
very small, a beginning has been made. Per-
haps many others are being arrested. My 
friend was complaining that some of their 
people-* have also been arrested. Go into 
these things.   Do not allow these   files to 
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accumulate. We cannot use them. If3 Mr. 
Reddy, you bring a complaint to me about some 
misuse of power, authority or privilege against 
your partymen, I should go into it in order to 
look into this. That would be my spirit j 
otherwise how can I expect you to cooperate 
with me ? Similarly, when I bring a complaint 
you should go into it. It may be that your 
machine may be cumberous. It operates 
according to rules and regulations and what not. 
Do it. Do have a machinery at the Ministerial 
level, Centre as well as State. I think if the 
Prime Minister gives a warning on the Radio 
that those officers who misuse the emergency 
powers in favour of forces which are helping 
right reaction or which do not stand for the 
implementation of the economic programme, 
such officers will be liable to the harshest 
punishment by the Government, the abuse of 
power whether by the Superintendent of Police 
or by the District Magistrate or anybody else 
will end. They have also fear. It is not that 
some other people alone have fear. These 
officers are also afraid of their position and so 
on. This can be done. I would ask Mr. Reddy to 
kindly set up an apparatus in his Ministry. Put 
some of your Minister as in charge who would 
look into this thing from day to day on an 
emergency basis. We would not demand action 
unless we are convinced that such an action is 
called for. You have to take a political decision. 
A political approach to the use of emergency 
powers has become very necessary. Emergency 
powers cannot be handled in a narrow, 
sectarian, administrative dyed in the wool 
administrative wing. It must have a political 
approach also. The battle is against right 
reaction. The battle is for strengthening 
democracy, taking it to the grass roots. The 
battle is to go on. Give protection to those who 
stand for democracy, for progress, for social 
transformation and not to those who want to 
abuse th« authority and power in order to 
subvert democracy, destroy unity and ruin 1 the 
future and independece of the country. "That is   
how the  political approach  should 

be there. But that can be done only at the 
political level with political imagination, 
statesmanship, farsight, confidence in the 
future of the country. 

Mr.   Deputy Chairman, the battle which we 
hive launched is a grim and grave battle. It will 
continue till oneor t   heth;rlives. It will not  
end even with the end of emergency whenever 
it comes.   It is a battle which goes to the root 
of our  socio-economic, political life.   The 
battle has to continue on all fronts, in every 
sphere of  public life, by all men of goodwill,  
patriotic and  democratic forces, by joining 
their forces and  by putting our  heads together.   
We  should  do  it in order to  politically   
isolate the  vested interests, and right reaction, 
in order   to   see that they are not   in a position   
to return to the  counter-offensive  again    as  
they  have done in the past.   We should not 
allow them the same opportunity that they  
enjoyed after the 1971 general   elections.   But 
our approach should be    a   political   
approach.   We can defeat them ideologically.   
We can defeat them politically.    We can 
isolate them from the masses provided   we 
mobilise the people, mobilise the masses into 
action and    carry out reforms and measures 
the people    are dying to have.   It is possible to 
do so.   Let us not have a defeatist outlook.   
The grand speech  which  Shrimati   Purabi  
Mukherjee made will rouse the Congress ranks 
and even others.   It will be a contribution to 
building up unity   and   united   effort.   Other 
friends are   making   speeches   here.   I  have  
come here to hear their speeches because 
otheiwise I cannot get them.   These speeches   
should reach the  people.   They  will  mobilise  
the people.    We  think   we are   also    
speaking in order to mobilise people.   The    
masses should be mobilised.   The voice of 
democracy, the fighting  voice of those who   
have taken a vow to have it out with the forces 
of reaction must   never be    silenced.     Their 
strident voice should go out,   and ways and 
means should be found to    tell the people what 
you,    sitting on that side, feel, what your 
arguments are and what your case is.   I 
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do not think that the raucous voice of right 
reaction   will  be in a position to  get  the better 
of the judgment of the   people.   It is not 
possible.     Therefore, let us take a final 
decision here.   The battle is on.   We go in the 
spirit of democracy, to radicalise democracy, to 
strengthen it, to give it a new meaning, direction 
and dimension, to take demc-icracy to the door-
step of   the people,    to n/jlva the mt>".2S—
:hoss who live in slums, hovels and   so   on, 
and   approached only at the tim? of the  
election—in the functioning of chi deji)cratic 
system.   We shall see that Parliament is   
strengthened.   We   shall see t'lit iti.it'itions are 
strengthened.   We shall see   that   reaction  is   
defeated,  beaten and that they are put in a 
position from where they will no longer be in a 
position to return to heir offensive again .   
Thank you. 

[The Vice-Chairman (Shri V. B. Raju) in 
the,Chair] 
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SHRI    MOHAN     SINGH ROI 
(Uttar Pradesh) :   Mr. Vice-Ch; irmaa , Sir, it was 
only a few days back that I had an eye operation   
for cataract   and I made an application foi leave of 
absence which the House kindly granted for the  
whole of the Session. But, considering that this was 
a very important and historic session,  I considered 
it  my duty to come  here at least for a day or so to 
attend this House and throw light and give my 
views on the Bill or whatever the subjec t may be 
before the House.   I have heard my friends and my   
colleagues   on both sides I    speaking on thh TBill 
or amendment of the Act before the House.   I give 
my full sup-part to all the measures winch have 
been enacted in   this   Bill.   I   would,     in brief 
request the Government and    the hon. the Heme 
Minister that he should give instruc. tiens to the 
officers of the  Government who arc dealing with 
these subjects that they should implement these 
measures firmly and justly and see that all the 
measures which have been adopted are fully arid 
carefully carried out. 

Mr. Vice-Chairman,  Sir,  I  crave     your 
indulgence to give me the permission for a few 
minutes to spoak on the subject  of emergency.   
I do not   have good eyesigl t yet but I have 
prepared a short note which, I thought wji'.ld 
give my full views about the subject a", to what 
do I think of the measures which have been 
taken and how and why the Government was 
prompted to take these steps-Having that in 
view, I would say that   I have been in this house 
and in the other House for the last ten years and 
whenever I have participated in any debates or 
discussions,  I  have endeavoured   to approach 
all problems from a constructive  and result-
oriented   point of 
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view. Whenever I have participated in the 
discussions in this House. I have endeavoured 
to approach all problems from a constructive 
and result-oriented point of view. The events 
that have led to the present s!f'.ntion are clearly 
due to lack of both, a national feeling and of a 
constructive ap-rroa H to the national problems 
of the country. W-' are all aware that the last 
two Sessions of Parliament have not been 
permitted to complete any constructive 
business and surely the tax payers and the 
representatives of the people who have elected 
you will ask you a question : What has been 
achieved by th; representatives of the people in 
the last six months ? 

I have no doubt the Prime Minister has 
shown no desire or intention of subverting 
democracy and she has been forced due to the 
action of some of the parties and people who 
have endeavoured to achieve their ends through 
undemocratic means. Democracy. as the Prime 
Minister rightly said , does not mean a 'licence'. 
It means subscribing to 'he inner political 
discipline for the national good. No 
Government can tolerate organised 
lawlessness, viole-ce, sabotage and even open 
incitement of the army and police_ A constant 
and regular attempt has been made to wreck the 
democratic life of the country. 

The Presidential proclamation his preser. ed 
the internal security and stability of India, and 
the whole of India today, is electrified with a 
new sense of discipline, dedication and national 
unity. No Government or Administration can 
function and achieve the goals for which the 
people have lawfully elected themselves unless 
they are permitted to function. And the events 
of the last six months have clearly shown that 
the Government has not been permitted t° 
function properly either in this House or in the 
other House. There have been occa. sions when 
we had begun to wonder as t0 where this 
country was going and we were 1 ooking for 
some action to show us some ijght, I am glad 
that the hon. Prime Minister has taken the 
required steps in ^Caling with the situation 
firmly and setting 

the course for the country in the right direc-
tion.    There are no two opinio s about it. 

Yet, if democracy is to function satis-
factorily in this country, there is need for a 
healthy and constructive Opposition and I 
hope that this will he realised by my col-jeag 
es so that the democratic system can continue 
to    function and perform its   task 
for which the Constitution was   established- e The country as a whole has welcomed    t 
emergency and responded to it with grear 
enthusiasm and goodwill and appreciated the 
action taken by the hon. Prime Minister who 
has saved the country from frustration and 
ruination. The action taken was rathu-late, but 
better late th3n never. We are fully aware of 
the extent of corruption, smuggling and other 
economic offences and we are also aware that 
as a result of the introduction of MISA there 
has been a marked improvement in the 
situation in the country. The 21—points 
economic programme initiated by the Prime 
Minister, I an sure, will go a long way to 
setting right the economic health of the 
country. I am glad that the objectives that 
have now been set are clearly defined. When 
objectives are defined, achievement is 
possible. 

Sir, I endorse the Presidential Proclamation 
of the emergency and fully support al t'ls 
measures the Government has taken  to combat 
the subversion and anti-social elements in the 
country and to protect the internal security of 
the country.    Thank you 
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MESSAGE FROM THE LOK SABHA 

The Delhi Sales Tax Bill,   1975 

SECRETARY-GENERAL : Sir, I 
ave  to report to the House the following 

message received from the Lok Sabba, signed 
by the Secretary-General of the Lok Sabha: — 

"In accirdance with the provisions ol Rule 
96 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to 
enclose herewith the Delhi Sales Tax Bill, 
1975, as passed by Lok Sabha at its sitting 
held on the 29th July 1975- 

2. The Speaker has certified that this Bill 
is a Money Bill within the meaning 0f article 
no of the Constitution of India." 

Sir, I lay a copy of the Bill on the Table. 

THE MAINTENANCE   OF     INTERNAL 

SECURITV (AMENDMENT) BILL, 
1975—contd. 

THE MINISTER OF HOME AFFAIRS 
(SHRIK. BRAH4ANANDA REDDI) : Mr. 
Vice-Chairman , Sir, I am really thankful to all 
hon'ble Members who have participated in this 
debate, and I may also say that this Bill 
received such a unanimous rather, if I may 
add, such enthusiastic support that I have 
hardly anything to reply to. Of course, our 
senior colleague and friend, Mr. Bhupesh 
Gupta, has spok;n for full one hour or more. 
May be, he made a very good speech which 
was very interesting to hear. During the course 
of his speech he not only cautioned the 
Government 0:1 certain things—naturally, he 
has a right to caution—he also mentioned 
certain do's and don'ts which also I have noted   
with consideration. 

Sir, I am not trying to go into matters which 
do not directly relate to me or pertain to me. Of 
course, he has given several suggestions 
regarding how the Ministry of Information and 
Broadcasting should function, how the papers, 
either foreign or local, should be enabled to 
galvanise the people into action and how, if 
censorship is to be imposed, hould be imposed 
only on te activities of 


